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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

AT NEW DELHI 

ORIGINAL APPLICATION NO. 139 OF 2019 

IN THE MATTER OF 

Mahagunpuram Apartment Owners Association        Applicant(s) 

Versus 

Gaziabad Development Authority and Ors.              Respondent(s) 

Compliance Report on behalf of Ghaziabad Development 
Authority 

1. This Compliance Report is being filed by the undersigned 

posted as Assistant Engineer at Ghaziabad Development 

authority. In compliance with the order dated 03/02/2022 

passed by this Hon’ble Tribunal w.r.t. compliance of specific 

condition of environment clearance issued to M/s 

Mahagunpuram, Village Mehrauli, NH 24, Ghaziabad.  

2. In the order dated 03/02/2022 this Hon’ble Tribunal ordered 

Ghaziabad Development Authority to respond to the following 

allegations based on the report of UPPCB in form of a 

compliance report:- 

i. “Pocket A-The main entrance road of the society has been 

shown as a 9.0 meter road in the map approved by the 

Authority, however, its width has been increased due to 

3



which there is partial encroachment on green belt of Pocket 

A. Also, volleyball play area has been developed in the 

green belt and same cannot be categorized as green belt as 

per MoEF norms as laid down in condition number 67 of the 

environmental clearance which clearly states that as per 

MoEF norms the green belt shall comprise of 50% trees, 25% 

shrubs and 25% grass. Green belt area of Pocket A has been 

shown as 2448.08 square meters on approved map. 

ii. Pocket B-Again, the main entrance road of the society has 

encroached partially on the green belt of Pocket B. Also, DG 

sets had been installed on this green belt area. Green belt 

area of Pocket B has been shown as 1017.00 square meters 

on approved map. 

iii. Pocket C-Green belt area of Pocket A has been shown as 

1915.00 square meters on approved map. No major 

encroachment was observed in this pocket. 

iv. Pocket D-Temple has been built on part of the green belt 

defined as Pocket D on the map approved by Ghaziabad 

Development Authority. Green belt area of Pocket A has 

been shown as 435.00 square meters on approved map. 

Besides these pockets, an area of around 7679.78 sqm has 

been mentioned as master plan green area in the map 

approved by the Authority but same has not been developed 

by the project proponent and comprises mostly of weeds 

and few trees. 

v. In view of above encroachments, Revenue Department was 

requested to do a joint survey with Board and submit report 

regarding green belt area in the project. Joint survey by 
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Revenue Department and Board has been done on 

28.01.2022 in presence of Mr. Anuj Vinod, (AGM) Project. 

Copy of the report is annexed as Annexure I of the report, 

major findings of the report are as below.  

a. Pocket A-Green belt in this pocket which has been 

shown as 2448.08 sq.m. on the map measures to around 

2005.81 sq.m. on site. 

b. Pocket B-Green belt in this pocket which has been 

shown as 1017.00 sq.m. on the map measures to around 

182.29 sq.m. on site. 

c.  Pocket C-Green belt in this pocket which has been 

shown as 1915.00 sq.m. on the map measures to around 

1654.50 sq.m. on site. 

d. Pocket D-Green belt in this pocket which has been 

shown as 435.00 sq.m. on the map measures to around 

38.52 sq.m. on site. 

e. Measurement of Master Plan Green area has not been 

done by the team as same has not been developed into a 

green belt till date. Thus, as is evident from above 

inspection note, green area, in Pockets A, B, C and D 

shown as 5815.08 sq.m. on the map actually measures 

to around 3881.81 sq.m. only and is clear violation of the 

map approved by the Authority. 

f. Although green belt of 13,494.86 sq. m. (Developed area 

+ Master Plan Green Area) has been earmarked on the 

approved map, same has not been developed and 

maintained in toto by the project proponent. Considering 

the total plot area of 54,630 sq.m., project proponent had 

5



to develop green belt area of 8194.50 sq. m. as per 

condition number 10 of the environmental clearance 

which states that 15% of the total plot area should be 

green belt area. As per joint report submitted by revenue 

department, only 7.2% of the plot area has been found to 

be green during site verification.” 

Hence pursuant to this Ghaziabad Development Authority Is 

providing its response in the form of a Compliance Report:- 

A. That the total green belt available currently in the project is 

4007.55 sqm (in pocket A,B,C,D) and 7679.78 sqm (Master 

Green Area) which brings the total to 11687.33 which is 

21.39 % of the total plot area i.e. 54630.00 which is in 

consonance with the EC specific condition 10 which requires 

15% of the total Plot Area to be green belt.  

B. That pursuant to Pocket A the major encroachments were the 

main entrance road whose width is more than what is 

approved by the authority. Also the volley ball area is 

developed on the green belt and toilets were also built. The 

authority took action on the same and destroyed both the 

toilets the photograph of the destruction is annexed as 

ANNEXURE A. The Volley Ball and Badminton Courts built 

on around 1364 Sqm of land was destroyed and the 

encroachment was removed after the destruction the said 
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land was earth filled and plantation was done now the area 

is developed as Green Belt (ANNEXURE A). That in Pocket A 

around 355 Sqm in roads and 23.12 Sqm around the 

swimming Pool is still under encroachments efforts are made 

to remove the encroachment but the residents of the society 

as well as the AOA is not allowing for the same. A complaint 

regarding the same is also sent to SHO Kavinagar the same 

is annexed herein as ANNEXURE B.  

The status of Pocket A as on date is hereinunder:- 

Approved 
Green 
Belt 

Green Belt 
as per the 
Re venue 
department 
and UPPCB 
joint 
survey 

Green Belt on 
which 
encroachment 
is removed  

Green 
Belt 
available 
in 
Present 

Green Belt 
with 
encrochment 

2448.08 2005.81 302.17 
(Badminton 
and Volley Ball 
Court) 

1862 585.12 

  

C. That pursuant to pocket B the major encroachments were the 

place where generators are kept and road. Both the places 

were covered with PCC Flooring also a panel room was built 

on the same. To remove the encroachment the rad was 

destroyed and after earth filling a beautiful green area is 

developed on the same the photographs are hereinafter 
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attached as ANNEXURE C. However during this process of 

removal of encroachments the team faced tremendous 

pressure and opposition from the side of the AOA and 

residents (photographs of the same is hereinafter annexed as 

ANNEXURE D) because of the same further encroachments 

could not be removed. A complaint regarding the same is also 

sent to SHO Kavinagar (ANNEXURE B) but because of the 

Model Code of Conduct into effect in Uttar Pradesh we 

could not get the desired number of police force for the 

removal of the encroachments.  

The status of Pocket B as on date is herein under:- 

Approved 
Green 
Belt 

Green Belt 
as per the 
Re venue 
department 
and UPPCB 
joint 
survey 

Green Belt on 
which 
encroachment 
is removed  

Green 
Belt 
available 
in 
Present 

Green Belt 
with 
encroachment 

1017.00 182.29 72.24 (PCC 
road near 
generator) 

124.07 892.93 

 

D. That in pocket C no encroachments were done. Still a total 

station survey was conducted because of the shape of Pocket 

C was uneven and it was found that in pocket C the total 

approved green belt area is 1915 out of which 1924.38 was 
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developed as green belt. The photographs of the survey of 

Pocket C is annexed as ANNEXURE E. 

E. That pursuant to Pocket D the major encroachment was a 

temple constructed by the residents and AOA the same could 

not be removed because of tremendous pressure and 

opposition from the side of the AOA and residents. The 

photographs of the temple is annexed herein as ANNEXURE 

F.   

The status of Pocket D as on date is herein under:- 

Approved 
Green 
Belt 

Green Belt 
as per the 
Re venue 
department 
and UPPCB 
joint 
survey 

Green Belt on 
which 
encroachment 
is removed  

Green 
Belt 
available 
in 
Present 

Green Belt 
with 
encroachment 

435.00 38.52 0.00 96.14 338.86 
(Temple) 

 

F. That the Master Plan Green which measures for 14.06 % of 

the total project is also now developed and around 1680 trees 

are now planted and it is developed into a green belt. The 

photographs of the same is annexed herein as ANNEXURE 

G.  

G. That the total green belt available currently in the project is 

4007.55 sqm (in pocket A,B,C,D) and 7679.78 sqm (Master 
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Green Area) which brings the total to 11687.33 which is 

21.39 % of the total plot area i.e. 54630.00 which is in 

consonance with the EC specific condition 10 which requires 

15% of the total Plot Area to be green belt.  

H. That based on the orders of the Hon’ble NGT dated 

08.07.2021 the Vice President of GDA ordered on 8.10.2021 

that the green area should be restored as per the Approved 

Map Plan by the Developer. That on 18.12.2021 notice was 

issued against the developer under Section 26 A of UP Urban 

Planning and Development Act 1973 based on the same a 

show cause notice was also issued to the developer that why 

is the encroachment in pocket A,B,C and D i.e Volleyball 

Court, roads, temple, generator and panel room is not 

removed? The developer replied to the same on 27.12.2021. 

That based on the reply the GDA issued another order dated 

06.01.2022 to remove the encroachments and develop the 

Pockets as per the Master Plan. That a Departmental Letter 

was also issued to the developer that the encroachments has 

to be removed and the development is to be informed to the 

Hon’ble NGT.  
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I. That on 11.02.2022 GDA along with police officers went to 

remove the encroachments itself where they were successful 

in removal of encroachments near the generator though 

during this process of removal of encroachments the team 

faced tremendous pressure and opposition from the side of 

the AOA and residents and the removal/destruction was 

stopped by them.  

J. That only partial CC was given to the developer. That there 

were several request by the developer regarding the 

Completion Certificate but because of the unavailability of the 

Green Belt/ Green Area the CC was not given. And the same 

will only be given after the leftover Green Area is developed. 

K.  That the total encroached green belt in pocket A, B and D is 

1861.91 in which Roads, Generator and nearby PCC 

Flooring, passage near swimming pool developed by builder 

and Temple construction in Pocket D by the residents and 

the AOA. And the Residents and AOA are protesting and 

opposing any demolition of the any above mentioned 

structures. Hence under section 25 of the UP Apartment 

(Promotion of Construction Ownership and Maintenance) Act 

2011 an F.I.R is already registered against the Developer, 
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President and Secretary of the AOA. The same is hereinafter 

annexed as ANNEXURE H 

L. That the total green belt available currently in the project is 

4007.55 sqm (in pocket A,B,C,D) and 7679.78 sqm (Master 

Green Area) which brings the total to 11687.33 which is 

21.39 % of the total plot area i.e. 54630.00 which is in 

consonance with the EC specific condition 10 which requires 

15% of the total Plot Area to be green belt. Though the GDA 

is committed to remove the encroachments and hence please 

grant 30 days’ time to remove the other encroachments 

present.  

M. It is prayed that the response is to be taken on record. 

 

 

 

THROUGH 
 

 
 
 

Yagyawalkya Singh and Divya Swamy 
Advocate (s) 

Office- A 131, Sector 46, Noida 
7838848157 

                                                      yagyawalkyasingh@gmail.com 

 

12



13



GREEN - A
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                            ANNEXURE A
      Photograph of the Destruction of Volley Ball 
      Ground and Development of Green Belt



ग्रीन A मे बने 2 टॉयलेट िजनको तोड़ �दया
गया ह�
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उक्त दोन� टॉयलेट तोड़ �दये गये ह�
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ग्रीन A म� पूवर् म� िस्थत बैड�मटंन एवं बॉल�वाल 
कोटर् को समाप्त कर इस भाग एवं इसके आस 
पास िस्थत लगभग 1364 वगर् मीटर भू�म पर
लगभग 3 से 4 �फट अथर् �फ�लगं करा कर 
व�ृारोपण एवं ग्रीन �वक�सत करा �दया गया ह�
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रा�त्र म� लेव�लगं का कायर् करती हुई JCB
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ग्रीन A के अतंगर्त बैड�मटंन एवं बॉल�वाल 
कोटर् ग्रीन म� �वक�सत करा �दया गया ह�
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ग्रीन A के अंतगर्त बैड�मटंन एवं बॉल�वाल कोटर् एवं 
इसके साथ लगे 1364 वगर् मीटर पर 3-4 �फट अथर्
�फ�लगं करा कर �वक�सत �कया गया ग्रीन
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                    ANNEXURE B
Copy of the Complaint to SHO Kavinagar



TGTSTG feTH UTEFYUT 
fd qe, 7Tifsrrar 

L.S.O-9001-2000, yd I.s.0.-14001-2004 fa raeT 

THT HNI, 
e7H1-7tà-TR

HI0-839, 840, 841, 853, 854, 855, 1037, 1038 R HEITTYH ZU EGT R ¥H HEIT RuT 

H7 HT 2448.08 q Ho, 1017.00, 1915.00 ye 435.00 tto T za &ADT 5815.08 

TE HO-139/2019 ufdrT faI TAI 

TETT TE HO-139/2019 (T tOO T0-06/2018) TETT7 3TEAT aT FHIYH 
3-HT4 Trae fàsT¥ AecoU q 3F7 HT0 zfecov ENT T 08.07.2021 03.02.2022 

Fir 195 
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GREEN - B 
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                          ANNEXURE C
Photograph of the Destruction of PCC flooring 
near generator and Development of Green Belt



ग्रीन B के्षत्र के अंतर्गत जनरेटर रखे स्थल एवं जेनेरेटर के 
आस पास स्स्थत pcc फ्लोररंर् का ननरीक्षण करते 
अनिकारीर्ण 
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Green-B के अंतर्गत जेनेरेटर रखे स्थल के आसपास दूसरी 
ओर स्स्थत pcc सड़क नजसे तोड़ कर ग्रीन नवकनसत कर 
र्या 
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ग्रीन B के अंतर्गत नननमगत पैनल रूम 
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ग्रीन B  मे उपरोक्त वनणगत सड़क को तोड़ कर 
ग्रीन नवकनसत कराई र्ई सड़क का दृश्य 
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ग्रीन B  के अनतक्रमण को तोड़ने का नवरोि करते  AOA के 
व्यस्क्त 
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                      ANNEXURE D
Photograph of the Opposition to demolition 
                 by residents and AOA



सनिव GDA के महारु्नपुरम के ननरीक्षण के समय 
ग्रीन A,B तथा ग्रीन D मे स्स्थत अनतक्रमण को हटाने 
का नवरोि करते AOA के पदानिकारी 
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                 ANNEXURE E
 Photograph of the survey of Pocket C
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                        ANNEXURE F
       Photograph of the encroachment in 
                   Pocket D and temple.
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MASTER PLAN 

GREEN LAND 
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                          ANNEXURE G
           Photograph of the Master Green 
          Area and plantation of 1680 trees. 
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7679 वर्ग मीटर मास्टरप्लान ग्रीन पर ववविन्न प्रजावि के 
1680 वृक्ष लर्ा कर सघन वृक्षारोपण करा विया र्या 
हैं। 
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मास्टरप्लान ग्रीन एररया में JCB मशीन द्वारा िूवम 
समिलीकरण का कायग होिे हुये। 
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                                 ANNEXURE H
           Copy of FIR against Developer and President 
                           and Secretary of AOA
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